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MINISTRY OF COMMERCE AND INDUSTRY
{Department of Industrial Policy and Promotion)
NOTIFICATION

New Delhi, the 17th May, 2016

G.S.R. 528(E}.—In exercise of the powers conferred by clause (f) of sub-section (1A) of section 28A

of the Boilers Act, 1923 (5 of 1923}, the Central Government hereby makes the following rules further to
amend the Boiler Attendants’ Rules, 2011, namely:-

1. (1) These Rules may be called the Boiler Attendants’ (Amendment) Rules, 2016.
(2) They shall come into force on the date of their publication in the Official Gazette,

2. In the Boiler Attendants’ Rules, 2011 (hereinafter referred to as the said rules), for rule 26, the
following rule shall be substituted, namely:-

“26. Form of application.—
(1) Every application for examination shall be in Form “A’.

{2y The applicant shall fill in such part of the Form as are to be filled in by a candidate
and shall sign on it.

(3) The filled in application shall be forwarded to the Secretary and shall be
accompanied by —

{a) one self attesied copy of each of the testimonials in respect of academic
qualifications, practical experience of the candidate ( all original testimonials
shall be produced at the time of interview);

(b) testimonials of good character from his employer with a certificate of age;

(¢) a treasury challan or such other mode as the Government may specify in this
behalf in support of payment of the fee specified in these rules for the
examination at which the applicant prefers to appear; and -

(dy two copies of recent passport size photographs (size 50mm x 65mm), one of
which shall bear the signature of the applicant on the back.”
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. 3. In the said rules, in Form ‘A’, in Part- IV | in the NOTE, for paragraph 2, the following
paragraph shall be substituted, namely:-

“2. Two copies of a recent passport size photograph of the applicant (size 50mm x 65mm) shall
accompany the application which shall bear the signature of the applicant on the back.”.

[F. No. 6{11)/2009-Boilers]
SHAILENDRA SINGH, Jt. Secy.

Note- The Principal rules were published in the Gazette of India, Extraordinary, Part II, section 3, sub-section
(i) vide notification number G.S.R. 213(E), dated the 15" March, 2011 and last amended vide
notification number G.S.R. 577(E) dated 11" August, 2014.
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NOTIFICATION
New Delhi, the 17th May, 2016

G.S.R. 529(E).~In exercise of the powers conferred by clause (f) of sub-section (1A) of section 28A
of the Boilers Act, 1923 (5 of 1923), the Central Government hereby makes the following rules to amend the
Boiler Operation Engineers’ Rules, 2011, namely:--

1. (1) These Rules may be called the Boiler Operation Engineers’ (Amendment) Rules, 2016.
(2} They shall come into force on the date of their publication in the Official Gazette.

2. In the Boiler Operation Engineers’ Rules, 2011 (hereinafter referred to as the said rules), for
rule 26, the following rule shall be substituted, namely:-

“26. Form of application.—
(1) Every application for examination shall be in Form *A’.

(2) The applicant shall fill in such part of the Form as are to be filled in by a candidate and shall
sign on it.

(3} The filled in application shall be forwarded to the Secretary and shall be accompanied by —

{a) one self attested copy of each of the testimonials in respect of academic qualifications,

practical experience of the candidate (all original testimonials shall be produced at the time
of interview);

(b) testimonials of good character from his employer with a certificate of age;

(¢} a treasury challan or such other mode as the Government may specify in this behalf in

support of payment of the fee specified in these rules for the examination at which the
applicant prefers to appear; and

(d) two copies of recent passport size photographs (size 50mm x 65mm), one of which shall
bear the signature of the applicant on the back.”

3. Inthe said rules, in rule 31, for clause (a), the following clause shall be substituted, namely:-

“(a) possesses a degree or diploma in Mechanical or Electrical or Electrical and Electronics or

Chemical or Power Plant or Production or Instrumentation or Instrumentation and Conirol
Engineering from a recognised Institution;”

4. In the said rules, in Form ‘A’, in Part- [V , in the NOTE, for paragraph 2, the following
paragraph shall be substituted, namely:-

“2. Two copies of a recent passport size photograph of the applicant {size 50mm x 65mm) shall
accompany the application which shall bear the signature of the applicant on the back.”.

B, Ne. 6(11)/2009-Boilers]
SHAILENDRA SINGH, Jt. Secy.

Note : The Principal rules were published in the Gazette of India, Extraordinary, Part II, section 3, sub-
section (i) vide notification number G.S.R. 212(E), dated the 15" March, 2011.
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